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Kr,ishi Bhavari, New Delhi
The 23rd July, 2019

-l-lr.: Fiegistrar General, Suprerne Cor.trl of lndia
,'. '[i-re Registrars in the lligit Courls
:ir' ,.:,: Tl-rc,: Flegrstrar, National Consumer Disputes Redressal Commission
'",1 I l-re [iecretaries in tlre Central IVlinisttries/Departments,
t; 'l he Chief Secretaries in all the Sitates/LJTs.

$:t-rlect: -

.J

I

' 
'' :'. ; :' I l

i arl directed to refer to this Ministr:yrs vacancy circular.of even number:clatecl lgth July,

It) l!l (rll tlre subject mentioned above ancj to say that the nunrber of vacancies of nrerlber for
i,,'ltii;ii n1:plicarir:rls are being rnvited is 8, 'l-he nunrber o'f vacancies ,is subject to change witlror-rt

1Jr ir,t I rr.rtiC;e.

(G,C;
Deputy Secreta ,GovErnrnent of lndia
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1-he Registrar General, Supreme Court of lndia.

1-he Registrars in the High Courts
"l-he ReEistrar, National Consumer Disputes Redressal Commission
l-he Secretaries in the Central lVlinistries/Departments.
l-he Chief Secretaries in all the States/UTs.

liuuject. - Appointment of Members in the National Consumer Disputes
Redressal Commission (NCDRC), New Delhi.

iiirT[Vl;rd ant,

LJndel the Consumer Protection Act, 1986, the Government of lndia has

ustablistred ttre National Consumer Disputes Redressal Commission (NCDRC), which is

loc:rted irr New Dethi. The powers and functions of the NCDRC are as per the Consumer

i'r'r,tcction Act, 1986.

,!". lt is proposed to appoint Members in the National Consumer Disputes Redressal

U..,n irnissitirr.

3. -l lie eligibility criteria are as follows:

/\ por-sorr shrall not be qualified for appointment as Member unless he is a person of

.. ririly, integrity and standing and havirrg special knowledge of and professional

e;rp:eiierrce of not less than twenty years in economics, business, commerce, law,

i'ri-iance, accountancy, management, industry, public affairs, administration or" any other

rnatter wliich in the opinion of the Central Government, is useful to the

(lurlsurrier Disputes Redressal Commission.
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(a)

(b)

Provided that a person shall not be appointed as a Judicial Mermber, unless

he-

is; or has been, or is qualified to be, a Judge of a High Cotrrt ;

has, for at least 10 years, held a Judicial office in the territory of Inclia

4. The Consumer Protection Act, 19BG was amended in [/larch, ?017 by the Financn

Act, 2017 and section 22E was inserted, wherein, inter alia, the maximum age for Nilember

shall not exceed 67 years. This amendment is before the Hon'ble Supreme Cour[ i'r

W P.(C ) No. 27gt2017 ( Kudrat Sandhu vs Uol) and other connectecJ cases incluclrnct

W.P. (c; ruo.t'12912017 (Gokul Pattnaik Vs Uol) and W.P. (C) No.33 t2o1} r'Jyoti ojha \/s

Uol) and judgement of the Hon'ble Supreme Court is awaited.

5. Every [Vlember shall hold office for a period of five years from the rjate on whir:lr

he/she enters upon his/her office. The term of appointment is, however, subject to thr:

maximum age limit of 67 years. The stipulation of maximum age will be sr-rbject to the fir-r;-rl

outcome in the cases as at para 4 above.

6. The salary of a tt/lember shall be Rs 2,25,0001- per month. The allowetnces ancl

other: terms and conditions of service of the lt/lembers shall be as lairi clourtr i6 il'rn

Tribunal, Appellate Tribunal and other Authorities (Qualifications, Experience ancl ollrni-

Conditions of Service of tt/lembers) Rules, 2017 and shall be subject to the fippl 61r{r:lnrqr

of the W.P.(C ) No. 279t2017 ( Kudrat Sandhu vs Union of lndia) and other conneclccl

cases pending before the Hon'ble Supreme Court.

7. Persons fulfilling the criteria and interested for appointmentr as fi/lembers in

NCDRC may send their particulars in the enclosed proforma, by post, to f)nlttrlrr

Secretary, (CPU), Department of Consumer Affairs, Room No.461, Krish Blravan, Nlr:tnr

Delhi-110 001 or through e-mail to dscpu-ca@nic,in so as to reach the Departmen{: rrn

or before 2nd September, 2O1g
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iJ Persons wlro are serving under the State/Central Government or any other

,.,r'gar-tizatiotls, slrould sencl their particulars through proper channel (administrative

ivl i r-r r stry/Dep a ft menUstate/UTs) :

9. -[lre Department of Consumer Affairs reserves the right to cancel the

irclvettisetrent at any time without assigning any reasons. This vacancy circular and

trpplication form arrd the Consumer Protection Act, 1986 are also placed in the lVlinistry's

vve bs ite "www. co ns umeraffairs. nic. in" for easy accessibility.

Yours faithfullv,

(G.C

Deputy Secretary to the Government of lndia

Telefax: 0 1 1 -2338g936/dscpu-ca@nic. in



FORMAT OF APPLICATION REQUIRED TO BE FURNISHED BY THE C,ANDIDATT:S

Application for the post of Member in the National Consumer Dispr.rt,:5 fto6tpa-.s..:r!commission. '-' *'-r

1 Post applied foi
(tt/emberfiudicia l) or
ltllember(non-judicial)

2 Name in full

3 Date of birth
4 Age aS on

application
closing date of receipt of

5 Office and Residential address
with telephone number,
fax, e-mail, if any,

b Education al & Professional Qualifications (graduation and onwards):
Examination University Year in which

passed

lt

lil

IV

7

Division

I



o !s'r tlre case of servin officers I

Preserrt designation

Scale of pay and basic Pay

Date oI su erannuation

itl

iV
t1 ln tlre case of retired officers

Date o[ su rannuation
Last ost held

.10 .years in the areas of economics, business,
cotrimc-irce, law, finance, accountancy, management, industry, public affairs,
adniinistration (in descending order of chronology) in case of noh-ludicial Membei
and for 10 years in the case of Judicial Memberl

lielevant experience [minimum 20

Irosition Held

ltl

IV

Name & Address of
Organization

Period
(From-to)

Natur:e of Work
handled

VI

vtt

viil

ri

iii
lt

S1
f\o

I

ii
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acco m p lis h me nts/inform ation,
the candidate may like to furnish

Any other

12 oes the candidate have more than
one living spouse?
D

Does the candidate attract any of the
disqualification criteria as under:

A person shall be disqualified for
appointment, if he-

(a) has been convicted and
sentenced to imprisonment
for an offence which, in the
opinion of the Central
Government, involves moral
turrpitude; or

(b) is an undischarged insolvent;
or
is of unsound mind and
stands so declared by a
competent court; or
has been removed or
dismissed from the service of
the Government or a body

(c)

(d)

Yes/No

Yes/ No
(lf yes, please give details)
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(e)

corporate owned or controlled
by the Government; or
has irr the opinion of the
Central Government such
financial or other interest as is
likely to affect prejudicially tlre
cliscl'rarge by him of his

has such other
'Cisqualifications as may be
prescribed by the Central
Government.

(r)

State of health
L, o1:ieq of best five judgements/other
jLtdicial orders passed by the
cirrrrf,idate to be enctosed?

[applicable in case of persons
applying as a Judicial Memberl"

Yes/No

lfetails of office in which the last five
ACl.ls will be available including
cletails of last employer (in case of
retired officials

Signature.
(Name)




